
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O,A.No. 	 328 	of 	1c:3. 

I)ATE OF DECISION 

hrj P.S .idthurja 

$hri Y.V ,-3hah 

Versus 

Union  of InJj anf Ors. 

ri AnU  

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. 	
Vice Chijrrnin 

The Hon'ble Mr. V.RÜn 	 : 	iember (A) 

I. Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



P.S .Mathuria, 
734/5 Govindbhaj Chawl, 
Nr.Kabjr Chowk, 
S abarrnatj, 
Ahmedabad - 380 005. 

Office Address : 

C/o.Dy.Chief Engineer (Engineering 
Workshop), Western Railway, 
S abarrnatj, 
Ahinedabad. 

L Advocate : Mr,Y.V.hah ) 

Versus 

Union of India 
through the General Manager, 
Western Railway, 
Churchgate, 
Borbay - 400 020. 

Chief Engineer (Engineering Workshop), 
Western Rajp1a .  
Sabarmatj, 

Ahmedabacl. 

.Applicant. 

.Respondets. 

( Advocate : Mr.ànil S.Kotharj ) 

0 R A L J U D G M E N T 

_OJ.N91 328 OF 1993, 

Dated :03/08/1993, 

Per 	: Hon'ble Mr.N.13.Patel 	: Vice Chairman 

after discussion at the bard  it is directed that 

the respondents may treaL the present Original Application filed 

by the applicant as a representationor permitting him to appear 

at the ensuing examination for promotion to the post of 

Material Collector, Grade-I. It is further directed that if 

the applicant so choses he may file a supplementary representation 

also within one week hereof and,if he does so within the stipulated 

period, the respondents are directed to consider and take decision 

On the Ofiginal Application to be treated as V representation plus 



:: 3 :: 

the additional or suplimentary representation that the applicant 

nay make. The respondents are further directed to take decision 

on the representation of the applicant atleast one month earlier 

than the date fixed for1  hext examination to be held for iromotion 

to the post of Material Collector, Grade-I, and they shall 

communicate the decision to the applicant within one 

of the taking of the same#  4f the applicant is aggrieved by the 

decision which might be taken by the resondentsit will be 

open to him to psue legal remedy for the redresBal of his 

grievance. Copy of the Original Application may be forwarded 

to the respondent no.2 along with a copy of this order at 

the earliest. 

2. 	 In view of these directions, the applicant seeks 

permission to withdraw this application. Permission granted. 

The application stands disposed of as withdrawn. No order a 

to Costs. 

_Ilk 
V.Radhakrishnan ) 
	

N.B.Patel ) 
Member (A) 
	

Vice Chairman 

AlT 



CEN1FAL .NLJITRT lyE TRIBUNAL 

AHFEDABD £NH 

AHD.ABD. 

Application No._ 	- of 199 

Transrer Application No. 	Old writ Pet. No. 

C E R T I I? I C A T E 

Certified that no further action is required to he taken 
and the case is ift f or consignment to the Record Room (Decided). 

Dated : 

Counters igneci ; 
\I 

Section  9TjicQyQrt Officer Sign. of the Dealing Assistant. 
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